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Government because the condition of Muslims is as precarious as it was before Shah
Bano and after Shah Bano?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, we will take up the
discussion on the working of the Ministry of Coal. Shri Rama Chandra Khuntia to
initiate.

DISCUSSION ON WORKING OF MINISTRY OF COAL

SHRI RAMA CHANDRA KHUNTIA (Odisha) : Sir, I rise here to speak on the
Coal Budget. The Ministry of Coal is responsible for determining policies, strategies
in respect of exploration and development of coal and lignite reserves. As of April
2011, the coal reserve in India, as estimated by the Geological Survey of India, would
be 28,05,862 million tonnes.

(THE VICE-CHAIRMAN, DR. E. M. SUDARSANA NATCHIAPPAN,
in the Chair)

Coal deposits are chiefly located in Jharkhand, Orissa, Chhattisgarh, West Bengal,
Madhya Pradesh, Andhra Pradesh and Maharashtra. The lignite reserves in India are
estimated at around 39.9 million tonnes as on 28.12.2012.

I'want to raise a very important issue in this House. The question is: we have coal
deposits to the tune of 2,85,862 million tones. The annual requirement of coal is 620
million tones and it is also not enough. I was calculating as to how many years we get
coal from our mines. Sir, within the next 443 years all the coal deposits is going to be
exhausted in our country. I want to put a question in this House to the hon. Minister:
What India and our people would do after 443 years when the entire coal deposits are
exhausted? I will give you one example. In America, there is a State called Alaska.
The State Alaska was purchased by the USA from Russia. It has the deposits of oil
which can feed the US alone for 300 years. But, till today, the USA has not touched
Alaska. Instead, it is procuring oil from other countries to make sure that these reserves
can be used for America afterwards. So, my pertinent question is this. We are discussing
about energy, power, etc. But, the Kala Sona that we have is going to be exhausted in
the next 443 years. So, my question to the hon. Minister, Members and the Government
is: what India would do after 443 years? The second question is: whether we can think
about gasification of coal and look for other avenues for our energy needs, so that the
use of coal is reduced.

The major coal producers in India are the Coal India Limited and the Singareni
Collieries Company Limited. In 2011-12 of the Eleventh Plan, the overall coal
production was projected at 680 million tones. The CIL was expected to contribute
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520 million tones. The production target of CIL, during the Mid-Term Review of the
Eleventh Plan, in 2011-12, was revised downwards to 486 million tones. The actual
coal production achieved by the CIL during 2011-12 was 436 million tones. Now, if
you look at the target, in the Eleventh Plan, during 2008-09, it was 500 million tones,
but we got only 493 million tones. In 2009-10, the target was 550 million tones, but we
got only 532 million tones. And, in 2010-11, the target was 610 million tones, but we
got only 533 million tones. Now, if you look at the estimates of the Planning Commission
and the Ministry of Coal, Sir, the demand of coal was estimated, in 2011-12, to be
around 696 million tones. But, the corresponding supply of the CIL, for 2011-12, was
433 million tones. According to the Central Electricity Act, 34 thermal-based power
stations have a coal stock of less than seven days as of 29th February, 2012. Sir, this is
the situation in our country. As per the requirement, the total demand, in 2008-09, was
550 million tones, but the supply was less. The gap between demand and supply was
60 million tones. In 2009-10, the shortage was 83 million tones. In 2010-11, the revised
shortage was 89 million tones. The point is, energy is the lifeline of human civilization,
not only in our country but all over the world. Without energy nothing can be done. We
depend on coal for 80 per our energy needs. But, when there is less coal production,
definitely, the energy production will be affected and once we do not get the energy,
we will definitely be in problem in future.

Sir, the coal mines were nationalised by the then Prime Minister Shrimati Indira
Gandhi and it was a historic decision. Through the Nationalisation Act, the coal mining
was mostly reserved for the public sector. By the Coal Mines (Amendment) Act, 1973,
and again through 1976 amendment, two exceptions to the policy were introduced.
Through this, captive mines for private companies engaged in the production of iron
and steel and sub-lease of coal mining to private parties in isolated small pockets were
allowed.

Therefore, private companies are eligible for captive mines specifically for
approved end-users after this amendment. Now, they have started giving coal blocks
to private parties. Out of 218 coal blocks, 174 coal blocks were allocated to 260
companies during the period 2004-09. Out of 174 coal blocks, 21 coal blocks were de-
allocated and, hence, 153 coal blocks stood allocated to 245 companies.

Now, Sir, the question is, after having allocated these coal blocks, why were they
de-allocated and re-allocated? There are issues of environmental clearances, process
development, etc. Then, we are surprised to know that NTPC has given back three
coal blocks. Also, there are cases where public sector units have refunded and
re-allocated the coal blocks. I want to know why these coal blocks of NTPC at the
Damodar Valley Project site were re-allocated. Why could they not be processed? Was
it done to the advantage of any private companies to whom they were to be given
again? Or, is there any negligence on the part of the NTPC or the Damodar Valley
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Corporation? Who is responsible for that? If anybody is responsible, whether it is the
Chairman of NTPC, the Chairman of Damodar Valley Corporation, or a Director of
any of these public sector companies, investigation should be done and appropriate
action should be taken against them. I say this because when we give coal blocks to a
public sector company, we should know why they were not taken care of and why
these were re-allocated.

Sir, so far as the coal blocks designed and developed by coal companies are
concerned, as per the report of the Working Group on Power, during the 12th Plan, the
coal based capacity addition would be 62609 MW, including the CIL-linked capacity
of about 38 MW, which has been recommended by the Planning Commission during
the 12th Plan, on an all-India basis. So, at the time of formulation of the Report of the
Working Group on Power for the 12th Plan, it was estimated that the availability of
coal during the 12th Plan would support only 90,000 MW of CIL-linked capacity.
Now, the question is: what is the calculation. We examined the Report in the Standing
Committee. The Government is setting a high target, that of an 80,000 MW addition,
which was reduced first to 75,000 and then, to 65,000 MW. So, now, it has been gradually
reduced. I would like to know who is setting this target, and, after having set this
target, why has there been a shortfall in the supply of coal, why has there been a
shortfall in power generation, and so on? Who is responsible for that? The whole
country depends on energy and power.

Now, I want to draw your attention to the current situation in regard to coal
supply. The issue of constraints in the expansion of the power sector has gathered
greater attention in the past year. As on the 30th November, 2011, in 49 out of 89 coal-
based stations monitored by the Central Electricity Authority, there was coal stock
only for seven days. A regional delegation met the hon. Prime Minister. The Standing
Committee on Energy also met the hon. Prime Minister to discuss how the situation
could be improved. The problem was identified; it was the stagnant coal production by
Coal India Limited. It was delayed because of forest and environmental clearances
and increase in the cost of fuel imports. The point is, when a coal block is allotted to
some individual, Coal India Limited and the Department of Coal should always interact
with the Environment and Forest Departments, as also the other concerned Departments
for various clearances, so that the development process is expedited.

Sir, the subject of coal was discussed in detail in the Standing Committee on
Coal, and the Committee had made some important recommendations for improving
the production of coal.

The Committee expressed its grave concern about illegal mining, threat of coal
mafia, and lack of measures taken to prevent the above. I, BleT BT BIAT AT G 8,
b TR I SATST W Hal Bl §, WY SI1aT fUBhST AT <ol hal Bl & IT a9
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H, IRGS H, T H, HERTE F I S8 Ig AT ¥ | Even, there is a serious allegation

of pilferage and corruption in the coal supplies for the small-scale industries and the
consumers in Odisha; the investigation is going on and everybody knows about it.
Pilferage, leakage, corruption or smuggling, by whatever name you call, &Tel-|IHT

ST R B B, 39 49 fhar Sem @'l

The Standing Committee has strongly recommended. It expressed its view that
the coal companies should deploy CISF, in coordination with the State Police, in order
to curb illegal mining and threat. The Committee expressed its desire that the Ministry
issue instructions to coal companies to employ nodal officer who would be responsible
for the prevailing illegal mine threat in the command areas. The Committee also
expressed its view that coal companies should strictly adhere to the mines closure plan
leaving no scope for illegal mining; for that the Ministry should frame rules for
implementing penalties for companies that do not implement mines closure plan. The
Committee recommended more security guards from CISF. I do not know why they
have not accepted the recommendation till now. The Committee also recommended
setting up quasi judicial body to look into the illegal mines. Sir, I do not understand
why the Ministry is not taking a decision to employ the CISF in coal areas, which is
very much required.

Sir, I belong to a State where there is 24 per cent of coal deposits. I think, there is
a regular demand for an increase in the royalty. It is the people’s demand, it is the
Government of Odisha’s demand. When there is a continuous demand from Jharkhand,
West Bengal, Chhattisgarh as also from the Chief Minister of Odisha for enhancing
the coal royalty, I too associate myself with it. In 2007, it was increased to 5 per cent.
We are very happy to know that probably there was a proposal before the Cabinet
Committee on Economic Affairs, on 12th April, 2012, to increase the coal royalty to
14 per cent and the lignite royalty to 6 per cent. By that way, the revenue of major coal
producing States would be increased to Rs.1,000 crores. I congratulate the Union
Minister for this. But, the irony of the fact is that the Chief Minister of a State who is
demanding increase in royalty now, could not do it at a time when he was the Coal
Minister in the NDA Government. [ am very happy to know that a thing which could
not be done at the time of the NDA regime is being done at a time when the Congress

is in the Government.

Sir, I will now draw your attention on the workers’ issues. The coal mines are
dirty and dangerous. Lakhs of coal workers are working. They have pension and scales
of pay; there is no problem. We thank the Minister because these have been revised for
the workers. But, the concern is, everyday, there are small and major accidents where
workers are dying. In the coal mines accidents are taking place. Strict measures are
required to be taken to prevent accidents in coal mines for the protection of workers.



276  Discussion on the... [RAJYA SABHA] ...Ministry of Coal

[SHRI RAMA CHANDRA KHUNTIA]

In the past also, 3-4 major accidents occurred. Commissions of Inquiry were appointed.
But, the result is not known; the action is not taken against anybody. I would like to
know, from 2000-2012, how many major accidents have occurred; in how many the
Commissions of Inquiry have been set up; what are the contents of the reports; what
actions were taken against the person responsible for these accidents?

I would like to inform you, apart from the regular employees, thousands of contract
labourers are working as drivers, head loaders, etc. Lakhs are working as contract
labourers, I think. But, they are not getting their minimum wages. They have no
provident fund. They have no ESI facility. They are not getting any social security
benefit.

Sir, I want to urge upon the hon. Minister that the Government should take steps
to give them the benefits of the National Coal Wage Board Agreement. As they are
doing the same work at a dangerous place, like coal, they should also get the wage
benefits. Their services may not be regular, but they should get the minimum wages,
they should get social security benefits, and they should also get the benefits equal to
the regular workers working there.

Sir, as far as protection of environment and forests around the coalfields is
concerned, I want to say that the coal mines should take care of air pollution and water
pollution, which is taking place there. In my State Odisha also, the whole area is
polluted. After the coal is explored, the area should be filled with sand or something,
but that is not being done. I request the hon. Minister that steps should be taken to fill
up the vacant place and appropriate steps should also be taken to control air and water
pollution around those areas. Simultaneously, the local people should be given
employment in those coalfields. Sufficient funds should be given for development of
the area. I am sorry to inform the House that the coal mine owners always assure that
they would plant lakhs and lakhs of trees and make the area green, but that is also not
happening. I think the hon. Minister would take appropriate steps to ensure protection
of environment and forests by planting trees around those areas. Sir, there is also a
proposal to establish a medical college is Odisha, but nothing has been done till date.
I request the hon. Minister that proper action should be taken for the establishment of
a medical college in Odisha.

Sir, I want to draw the attention of the hon. Minister towards coal blocks which
have been given to different people. As I said in the beginning of my speech, we have
got the highest deposits of coal and iron-ore in Odisha. We have also got 96 per cent
deposits of chrome ore in Odisha. The question is, as I have said earlier, and I want to
repeat it, whether we will continue to export iron-ore, chrome and all other mined
products from our country. We are sending the raw material to foreign countries and
finally, get it as value added product. Is it not the time to think in terms of total stoppage
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of export of any ore from this country to foreign countries without value addition? Sir,
it is the high time to take a decision not to give coal blocks to any private entrepreneur.
Mining the coal and iron ore is the right of the people of this country. It should be
given to the people of this country. I once again urge to set up a corporation or a public
sector company which should produce it — whether it is coal or iron ore or chrome —
and give it to the person who requires it. Sir, what is happening is, many people in the
name of establishing a company are signing agreements, either with the Central
Government or the State Government, to take out coal and iron ore as a captive mine.
But instead of using it as a captive mine, they are selling it commercially and are using
it for other purposes. So, I think, it is high time to take a decision on this issue. The
decision which was taken to give it to private parties could not do well. This decision
was taken in the interests of our public sector companies be it Eastern Coalfields,
Bharat Coking Coal, Central Coalfields, Northern Coalfields, Eastern Coalfields, South-
Eastern Coalfields, Mahanadi Coalfields, Central Mine Planning and Singrauli, it 9
g, ¥ AT ST S IR T, they are exploring it. Today, there is another apprehension
there. Sir, whether it is IT sector or coal sector, if there is a competition between the
public sector and the private sector — sometimes, there may be a healthy competition
— the private sector people try to allure the officers of public sector companies by
promising that after their retirement they will give them jobs in their companies. This
is a very serious thing. This is happening in the IT sector and in other public sector
companies. The private people influence the officers working in the public sector
companies and get the benefits. At the same time, they ensure a better package for
these people when they retire.

That is happening in our country. So, my thinking is that we are giving these
blocks to the private companies with a view that coal production will be more and coal
supply to the power plants will be more. What we have examined in four-five years in
our Standing Committee on Energy is that it has not yielded any good results, it has not
increased the production of coal and development of coalmines has also not taken
place. If it is so, then what is the meaning of giving coal blocks to the private companies?
Even private companies are also trying to sell it down and having other contractors to
develop it. These things are happening. I do not expect that this policy will give us any
good results and will be more helpful in the production of more coal. But, anyhow, we
have to admit that coal is very much important for the energy sector, coal is very much
important for the small scale industry and for the people who are working down below.
Sometimes the small scale industry in my State Orissa and those poor people who are
using coal for cooking and for other purposes, they are not getting coal. Now e-tendering
has started. A person who is having a dhaba or a person who is having a system in his
village, how can he participate in the email tendering? We have a right, the coal
producing States have a right, and the people have a right to get coal for small scale
industry, for cooking purposes and they have the right to get the benefit of compensation
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which is not being given. They have a right to get employment in this area where
coalmines are situated. But they are not getting it. They have also got a right of protecting
themselves from the air and water pollution which is being created by the coalmines.
Their work has to be appreciated. They are being treated in the coalmine areas as if
they are beggars or they are there to get some benefit or some service or transfer or
compensation or any other thing. They are the persons who have scarified their land
and property in the greater interest of the country as a whole. So, those who are losing
land in their villages, we have to appreciate them, we have to give them the benefit.
We should thank them because they have sacrificed something which was their personal
and which was their individual right in the greater interest of the country. Sir, with
these words, I once again thank our Minister who is a very active and dynamic Minister
and he will be able to handle and manage well the Coal Ministry. I believe that if he
takes initiative and coal production is increased, then that will be more useful for the
country. Thank you very much.
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T W BIC SN BT T 99 fh BIS SeNT BRIl &I BIAT So-od TR & IR T8 AT SHDT
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ARG, DR TIN < Bl 30f G T BT THIT STl & | DIl IR 7 e &1
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PO JAT fHy Q& g orf) W uRaRrar 721 o urg ¥ | safoy 9 e 7 wrie wed Sor
Pl IMILIHAT T
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PITAT AT BT AT B & fory foug! drell gRT et womelt @ geeia @ T8 71
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o I T

AR, DRIT [THRT 3 H1oT ATaTe 3 ST S, SR S g oS @it & a4
Soft & ug avf I Raw o gu €, R onfl 9o T8l WR_T 17 & | § A1 #5201 ST 4 318 Héatlm
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P AT MM SUTGT b ST 10 URIRIT Bl URTheT PR MR Al dlelarrsl Pl fafed
HIAT 10 TR SrrdT SHA AP W& &1 AR, WRBR DI I8 ST PIel DI Al AT 8,
SHD! AR I ARID HH IS Bl ATLIHAT 6 |

AR, DR FFex H A &7 geeAn el & 8, S DI WaTHT BT S8, PRI
T H T ST 3, T g A AIGRI Bl §cg BT Il & 3R $O 37U BT I & | TRBR
& AT F ITPI ST GeRIdT &f IRl 8, 98 9Aie el &, fhg S derar & W 9 €, s
Tl 98 WA 81 & SR g, 98 So G4 I el (el § | AR 81 Wl § SRR BMH R
qTel FAHGR SATGAT ST 3R ST & & 3R ARDPR ITb! IR (AT &1 81 <ell, T Sb
FdT B R & Ui, TSP I&T-98T b Ui SR T 6 @Ry & URT | §9 UHR AGRT Bl
TRER & AT 819 &1 8T & | SHS AT & A1 J41 ST I AWE BTl o ST et
HUGR GHTRIT # g BT UTKT BT ST &, ST AT Bl IR ARDR Pl LT <7 <MM8Y | FeTebr
PRI W I AT B T F At e TRy, S96 @RI & IR H ARGR BT ArasT
2T 3R ITh IET-TeT & aR H I AT AM2Q | AIdR, SAET 7 Hed 8¢ H 3MUHT g=Iara
PRAT § 3MR 37U a1 AT R § |

SHRI SHYAMAL CHAKRABORTY (West Bengal) : Mr. Vice-Chairman, Sir, |
thank you for giving me the opportunity to participate in the debate. Sir, due to constraint
of time, [ would like to enter the subject directly. As [ am a trade union worker, it is my
ardent duty to focus on the legitimate demands of the workers, which have not been
fulfilled so far.

Sir, I would like to draw the attention of the hon. Minister in this regard and |
would like him to understand and realize the agony of the workers and their legitimate
rights. Sir, there are 3'% lakh permanent employees, and, more or less, a similar number
of contract workers are employed in the coal mines in our country.

The contract workers have been appointed violating the Contract Workers Act,
1970. Sir, I repeat that the contract workers have been appointed violating the Contract
Workers Act, 1970. The Act laid down the principle of appointing permanent workers
in perennial type of jobs. But the managements of the coal mines which are units of
the public sector companies themselves are violating the country’s laws. In the face of
a proposed strike of coal mine workers, the Government had committed that it would
fix the salary of the contract workers in parity with the permanent workers. I repeat,
Sir, in the face of the proposed strike of the coal mine workers, the Government had
committed that it would fix the salary of the contract workers in parity with the
permanent workers. They also committed that it will be settled in two months, but
already four months have elapsed but not a single step has been taken by the
Government.

Now, I would like to come to one of the grievances of the workers. Take the
instance of safety measures. Some hon. Members have already spoken about it. In this
area, the Government is very much reluctant and casual. This is being revealed and
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exposed day by day. I don’t know whether the Government has any information as to
how many contract workers have died due to accidents and how many lives would be
saved if minimum norms of safety would be maintained. So, I demand from the Minister
to have some opinion about that or information about that or his attitude about that.

I will now come to the question of hospitals. The hospitals are in deplorable
condition due to inadequate facilities. Does the Minister know how the workers are
denied proper treatment? In this regard, I would like to bring to your notice that the
foundation stone of a super specialty hospital meant for the coal workers was laid in
Kolkata some years back by the then Minister for Coal. But nothing has been done so
far. Not even a single farthing has been allotted for the so-called project. The foundation
stone has stood for a long time as an example of hollow promise of a Central Minister’s
concern. Again, the Government promised to sanction permission for the retired
employees enabling them to get the privilege of the hospital facilities after retirement.
The commitment has not been fulfilled so far. The commitment to provide pension
benefits is still not getting any impetus.

Sir, I will now speak about education of the children of the coal workers. The
children of the employees are entitled to avail free education in the IT institutions. I
appreciate that. But, unfortunately, employees’ children do not get free education at
primary and secondary level. I demand an assurance from the Minister for making
provision for free education for all the children of the workers.

Coming to the coal price, it depends on the whims of the coal management. The
Government has set up regulatory commissions for many consumer products. Electricity
is one of them. In spite of the demand from many quarters of the country to set up a
regulatory commission for the price of coal, the Government did not take any step to
set up any commission. On the contrary, the Government seems to appreciate the price
hike of coal. The unrestricted regular price hike is contributing to increase in the prices
of electricity, steel, cement, bricks and many other commodities. Moreover, adding
fuel to the fire, the Railways enhanced freight of coal. This also contributed to the

increase in prices.

Then, Sir, a Master Plan was prepared dealing with the fire subsidence,
rehabilitation and diversion of surface to the infrastructure in Jharia and Raniganj coal
fields.

The Government sanctioned approximately Rs.9,773 crore for it. It’s to be
implemented in ten years. But the performance is appalling. In the year 2011-12, Rs.420
crore were allotted for this purpose, but only Rs.365 crore have been utilised. The
situation in Raniganj and Jharia is deteriorating very fast. A monitoring committee has
been formed under the chairmanship of the Secretary of the Coal Ministry to monitor

and ensure proper implementation of remedial measures for fire subsidence and
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rehabilitation of affected areas of Raniganj and Jharia. [ hope the Chairman will monitor
it very seriously to remove the apprehension in the minds of the people.

Now, I come to the issue of abandoned collieries. Almost every abandoned colliery
has become a menace. Management of collieries hardly obey the required norm at the
time of abandonment and they become accident prone. Serious accidents often take
place. I request the Minister to have a kind look at this project in the interest of the
lakhs of people living in Jharia and Raniganj areas.

Power sector is generally dependent on coal supplies because most of our power
stations are thermal power projects. Due to the inability of the Coal India Limited to
supply the required quantity of coal to the thermal power stations, they are unable to
meet the expected level of power generation. The picture may be clear if we take a
look at the coal supply.

The total demand of coal in the country in the terminal year of the Eleventh Plan
was 713 million tonnes whereas the indigenous availability was 120 million tonnes.
Due to availability constraints, the Coal India Limited decided to allot only 50 per cent
of the normative requirement of any consumer, including power stations, in future.
This is the major obstacle in increasing power generation in our country.

Now, I come to the issue of Coal Distribution Policy. Another problem is quite
relevant here. The new Coal Distribution Policy that has been put into effect comes
under the Fuel Supply Agreement. But the problem is that normative requirement is
equal to 90 per cent of the load factor. But this also is valid for the power stations
which had been commissioned before 1st April 2009. So, the newer power-generating
stations are in great inconvenience. It is evident that the future of the coal demand and
supply scenario is quite gloomy.

Distribution of coal blocks was mentioned here. The Government has been
allotting open cast coal blocks to different PSUs to boost power generation. But many
PSUs, instead of exploring the allotted blocks, are giving them back. Why is this
happening? It seems that there are two main reasons behind this. When you are allotting
the blocks, you are demanding every possible clearance from the PSU. This is taking
a long time and the PSU is getting discouraged.

There are no policy guidelines available at present for allocation of alternative
coal blocks. There are no coal blocks identified and earmarked for allocation. In my
opinion, other than PSUs, coal blocks should not be allotted to any private party.

Damodar Valley Corporation was allocated Kasta coal blocks with combined
geological reserves of 986 MT. But it has returned that. Since it has already been
referred to, I am not going into the details of it.
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West Bengal has been deprived of royalty from coal for the past few years. It was
deprived when the Left Front Government was there. Now there is non-Left
Government, but the situation remains the same. The people of West Bengal are deprived
of that.

Now, there is a problem of land acquisition. This is obvious, because throughout
the country, there is a rising movement against land acquisition by different agencies.
The basic hurdle is inadequate compensation. Moreover, there is the issue of the interest
of persons affected or displaced by the project.

This problem can only be resolved by increasing the compensation package on
the basis of market rates. If this is not done, the problem will remain unresolved and
coal production will suffer.

The company should adopt a clear-cut policy towards the extension of benefits
of rehabilitation. There should be RR package and employment to affected persons.

Now, I come to another point. A lot of illegal coal mines are there in those areas
and a large number of coal mafias has emerged, being abetted by a section of
management, police administration and political leaders. So, this should be treated
very seriously and it should be taken into consideration. The Government should take
serious stand on this. Thank you.

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN) : Thank
you. Now, Shri Sukhendu Sekhar Roy. Your Party has another speaker. So, you confine
yourself to four minutes.

SHRI SUKHENDU SEKHAR ROY (West Bengal) : Sir, I will concentrate only
on one issue. [ would like to invite the kind attention of the hon. Minister to only one
fact that Bengal’s only coal producing company, Eastern Coalfields Limited, produces
around 31 million tonnes of coal each year. Of this, 19 million tonnes is produced in
Raniganj area in Bengal and the remaining 12 million tonnes in Jharkhand. Out of 19
million tonnes produced in Bengal, 12 million tonnes are super high grades, that is,
categorised as grade A and B. None of the remaining seven subsidiaries produce such
high grades. I urge upon the Ministry of Coal to consider payment of royalty to the
State of West Bengal with arrears at revised rate. Because the States are constitutionally
entitled to levy both cess on coal-bearing land and royalty on coal in view of Entry 49
and Entry 50 of the State List. In the case of royalty on coal, rates are determined by
the Central Government in terms of Section 9 of the Mines and Minerals (Regulation
and Development) Act, 1957. The constitutional validity of collection of both coal
royalty and cess on coal-bearing land was upheld by the apex court in 2004 even
though the State of West Bengal has been arbitrarily denied benefits of revision of coal
royalty rate for the past two decades resulting in loss of arrear revenue to the extent of
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more than Rs.5000 crore. It is in a situation when the State is reeling under acute
financial crisis with a debt burden of over Rs.2 lakh crore, it is high time for the Coal
Ministry that they should consider this particular aspect.

Now, a question may be raised whether both cess and royalty can go together.
This is a complete myth and false notion and this question cannot be raised because
both cess and royalty can be collected under the present conditions but for that, the
UPA Government will have to work out a long-term programme to enhance production
in ECL by at least four times in the next few years. If other subsidiaries can have more
production, why is ECL lagging behind? The Coal Ministry has to look into that.
...(Interruptions)...

The Coal Ministry must not deprive the State from enjoying both royalty and
cess at the rate of 39 per cent to help fund and develop social sector schemes. So many
schemes are coming up and the State will have to take the burden of the State’s share
in them. So, it’s a major area. The coal-producing States like West Bengal, after the
verdict of the apex court, are entitled to both cess and royalty which is being denied.
The sooner the UPA Government and CIL disabuse itself of such a charge, the better it
will be. We demand royalty of 14 per cent and cess of 25 per cent on ECL coal for the
State’s development. We demand this for the benefit of the people of Bengal and also
to help strengthen the historic process of reconstruction, which has been undertaken
by a newly elected Maa Maati Maanush Government under the leadership of Ms.
Mamata Banerjee. Thank you.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN) : Thank
you. Shri Naresh Agrawal is not here. Now, Shrimati Vasanthi Stanley. Kindly confine
yourself to the time.

SHRIMATI VASANTHI STANLEY (Tamil Nadu) : Mr. Vice-Chairman, Sir, |
thank you for giving me this opportunity to speak on the working of the Ministry of
Coal.

(THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair)

This Ministry deals with the supply of coal. In turn it helps generation of power
which is very much necessary for small, medium and big industries. If this Ministry is
not functioning properly, it affects all others including the common man in the country.

I am really disappointed with the Demands for Grants of the Ministry for 2012-
13. There has been no increase in the Budget Estimate since last year. The Budget
Estimate of the total demand for grants for 2012-13 is forecast to be 5 per cent lower
than the Revised Estimate for 2011-12.

In the Eleventh Plan, the overall projection of coal production was 680 metric
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tonnes in 2011-12. The actual coal production achieved by Coal India Limited, during
2011-12 was 436 metric tonnes as against original projection of 486 metric tonnes
during the mid-term review of the 11th Plan, and the initial projection was 520 metric
tonnes. There have been significant variations between the targeted and achieved
quantities of coal production between 2008-09 and 2010-11.

The Planning Commission/Ministry of Coal has estimated the demand for coal
in 2011-12 to be around 696 metric tonnes. The corresponding supply by CIL in 2011-
12 was 433 metric tonnes. According to the Central Electricity Authority, 34 thermal
based power stations had a coal stock of less than seven days as on 29th February,
2012. I am extremely concerned over these statistics that are highly disappointing. If
the projection is like this how we will be able to achieve the production of power and
support other industries also.

The only heartening thing in the Annual Report is that the Ministry is drafting a
Bill on the setting up of a coal regulator. Unlike the power sector, the coal sector does
not have an independent regulator. This regulator should ensure power generating
companies, quality and quantity of supply. The quality of coal supplied from our own
companies is not of better quality. Therefore, it affects the power generating machinery.
They are prone to the poor quality of coal. They need repairs. There is a lot of
maintenance. As a result of all these things it affects power generation. Therefore, |
welcome the suggestion of the Ministry to bring forward the Coal Regulatory Authority
Bill. This will help in determining the price of raw, washed coal and other byproducts
generated during coal washing, monitoring the utilisation of development funds, coal
sampling and penalising defaulting developers, etc., to name a few.

I am, however, concerned here that there is no appellate authority for coal unlike
in the power sector that has the Appellate Tribunal for Electricity (ATE). I hope the
Ministry will examine this matter.

As per the existing laws, the penalty for supply of coal falling below 80 per cent
would be activated only after three years and would be 0.01 per cent of the shortfall.
This is not at all on a par with the real demand. Therefore, penalties should be increased
for shortfalls in quality and quantity.

The Standing Committee Reports are really very good and I would like the Ministry
to take a very serious note of each and every Report, especially, regarding illegal
mining and all that.

Sir, I would like to use this opportunity, especially, to talk about certain concerns
that the Standing Committee on Coal and Steel has brought out in the last few Reports.
I do hope that the Ministry has given serious consideration to these matters. Firstly,
there is a need for the Ministry to prepare a realistic Budget Estimates. This has been
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highlighted in the Standing Committee recommendations. The fact that the ongoing
projects should be implemented on a fast-track basis to avoid under utilisation of scarce
funds was also brought out in the Reports. It appears odd, as the Committee noticed,
that while physical targets of regional exploration of coal and lignite had been increased
for 2011-12 as compared to the preceding year, budget allocation for these schemes
has been reduced. I would like to know how the increased target and the reduced
allocations can be reconciled. This can never go together. I request the hon. Minister to
give serious consideration to this and take serious steps in this regard.

Some of the persistent problems—other Members have also discussed them —
that are faced by this sector include adulteration of coal, illegal mining, mismatch
between demand and supply of coal, etc. ...(Time-bell rings)... Just one minute, Sir. I
will finish. A comprehensive action plan to avoid perennial problems affecting coal
production must be prepared with respect to this. As the Committee has rightly stated,
the obstacles should be anticipated and the Ministry should be prepared, and not in the
last minute.

As regards environmental clearance, it is always required. It is not a new thing
that we need clearance from the Ministry of Environment and Forests. I hope that they
have a Coordination Committee to hasten up the process. Then, there is theft of coal
and illegal mining. All these suggestions of the Standing Committee, the inclusion of
CISF and all that are good. I hope that the Ministry will follow them.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : All right.
SHRIMATI VASANTHI STANLEY : The next point is the CAG Report.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please conclude.

SHRIMATI VASANTHI STANLEY : Just one minute, Sir. The main thing is
that the CIL needs to review its CSR policy and ensure its implementation through
effective utilisation of funds. Environmental issues need to be effectively taken into
consideration. I believe that the CIL needs to improve its environmental performance,
given the fact that mining can be environmentally regressive. The safety of mines is
another very grave matter and it has to be addressed.

As regards the CAG Report, Sir, I hope that he will be really serious, at least, in
future. He must have, at least, by this time, realised that everything can’t be measured
in terms of money only, that is, in terms of profit and loss only. Even before the CAG
Report is being tabled, a huge amount of loss of revenue was reported. It was reflected
in the media also which is affecting the functioning of the whole Government. You
should also be concerned with that, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Yes, please.
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SHRIMATI VASANTHI STANLEY : Sir, last but not the least, I am an M.P.
coming from Tamil Nadu. The whole of Tamil Nadu is now reeling under power crisis.
I urge upon the Ministry to review the penalty measures and ensure that, especially,
those States which are suffering from power crisis should be given due consideration
and there should be uninterrupted supply of coal. Thank you, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Thank you very much. Shri
Pyarimohan Mohapatra.

SHRI PYARIMOHAN MOHAPATRA (Odisha) : Sir, there is very little time.
So, I will just mention some points. First relates to the statement by Shri Rama Chandra
Khuntia, the hon. Member, who piloted the discussion from the treasury benches. That
was the biggest criticism of the functioning of this Ministry. Except on one issue, |
would like to associate with his version. The one issue is regarding the criticism of the
present Chief Minister of Odisha as to why he did not increase the royalty when he
was the Minister in the NDA regime. He was gloating over the fact that a 14 per cent
increase had taken place. Royalty is at 14 per cent. What kind of gloating is this! Two
issues are here in royalty. One is that you are now doing it under a hybrid formula,
whereas you should be giving royalty on ad valorem basis on the market price which
should be determined on the basis of the e-auction price. The e-auction price is the real
market price.

Our Chief Minister has requested for 20 per cent. As a person from a small coal
mining town, which has become bigger and one of the dirtiest and unhealthy places —
a lot of my friends, relatives and many other people known to me have died of lung
diseases there—I would demand a royalty—forget about the Cess — of the level of 50
per cent. That would be the real compensation to the States, over and above the CSR.
Put the royalty and CSR together; it should not be less than 50 per cent. Sir, it was not
nationalized for profiteering by the CIL and its subsidiaries. Profiteering was not the
motive. The motive was to ensure that exploitation was done scientifically; to ensure
that coal was available at a price which would ultimately determine its end-use —
currently, the maximum end-use is power—and to ensure reasonable cost of power.
Today power is available at different rates all over the country. The people trading in
power are making profits. There are many issues like mismanagement of the coal
sector by the Government and shortsightedness of the Coal India and its subsidiaries;
then treating with the private sector; coal allotted with kid gloves has resulted in lower
production, less power generation and a big import bill in obtaining coal from other
countries. As a result, the power sector; the manufacturing sector, agriculture and
general population of the country have suffered immensely and the growth has been
adversely affected. Then there has been negligence by the successive Governments. |
think the Ministry is trying but the Government is not trying hard enough for
development of energy from non-coal sources like hydro, nuclear, gas-based, solar,
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wind which has put heavy pressure on the non-renewable coal reserves as well as on
the population living in the coal mining areas. Take the example of my State, Odisha.
In my district and the adjoining district in Odisha, coal mines and coal reserves are
linear, for a very long distance. We have huge negative externalities, like displacement,
resettlement, law and order, environmental pollution and general miseries all around.
People like me, who have grown up in coal mining area, are acutely conscious of the
total apathy of the Coal India and its subsidiaries ever since nationalization of coal,
towards people and their problems. I would request the Minister to go to the Kalamchui
village which is within four-five kilometres of the Talcher Division. In the Kalamchui
village, you go and see all around, there is no water which is not black. Open cast
mining is going on all around the area. If the Coal Minister can live there for 24 hours,
he would deserve a promotion. Then what is the solution for rehabilitation, resettlement,
misery, etc? One solution would be, ask them to go in a planned manner. They are
going on doing butcher mining, some here some there. You go to one block ‘A’. Work
on a pithead power plant and by the time you go to block ‘B’, simultaneously, you do
the backfilling with ash and put the top soil back and return the land.

If it belongs to the forest, then, plan to reforest. If it belongs to people, then,
return the land to the people. You are making lakhs of people landless, without resources.
Why do you take out the resources when you need only the minerals below it? Sir,
about royalty, I forgot to mention one issue. In 1972, that is, forty years ago, the kind
of ratio that was there between the higher grade coal and the lower grade coal as well
as the lowest grade coal, that was, subsequently, disturbed to the detriment of the
States which had more of lower grade coal. Kindly restore that. I am not saying that
you give compensation. Kindly restore that now. And, all those years, you have not
revised the royalty. Every three years, you are supposed to revise the royalty. Sometimes,
you didn’t do it for ten years. Of late, you have done it for eight years. Now why
should the States suffer because of your negligence?

Then, Sir, in coal block allocation, State are not consulted. I do not know if you
do consult them. My information is that they are not consulted. I have checked it up
with a number of colleagues, and God knows how you allocate coal blocks! It must be
some kind of a madhouse where this is done. I agree with my friend, Shri Javadekar,
that while deciding, in principle, that you will go for auction of coal blocks so that
States are benefited, what did you do? You went on allotting as if there was a mad
rush for it. As he said, “coal rush like gold rush™. Let me tell you what kind of things
have been done. Let me give an example; there are various examples. You had a coal
block in Orissa—it is Naini coal block, if I remember right—for an end-use power
plant in Jharkhand. Now, Jharkhand has the largest coal reserve. Orissa is only the
second and the third is Chhattisgarh. So, with 75, 65 and 44, they account for most of
the coal in India. I can understand if you are giving the coal to Tamil Nadu or Karnataka
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from Odisha. But why give to Jharkhand? It is like carrying coal to Newcastle. S8 &
Then, peculiarly also, another PSU of Chhattisgarh was allotted a coal block to

put up a power plant in Odisha! What for? If I remember right, it is the Chhattisgarh
Mineral Development Corporation. These kinds of things should be re-visited.

Now, I do not want to go into scams. Scams have been, plentifully, done. We
have seen small crimes in the coal mining towns. From small thieves, they have become
big, bigger and now mega, and these megas have travelled here because everybody
gets greedy. I would only remind the hon. Minister of a promise for a medical college
at Talcher. Why this is not happening is anybody’s guess. I would remind the Coal
Ministry;—their knowledge should be continuous in the bureaucracy—there was a
time when Mr. Sangma, when he was the Coal Minister in the early 90s—had gone
and promised that as soon as the production would exceed 20 million tonnes, the Talcher
Division would become the Brahmani Coalfield Limited.

He even mentioned the name. I was present when he made that promise to Mr.
Biju Patnaik, the then Chief Minister and the Coal Secretary was also present there. I
would request you to kindly redeem the pledge.

SHRI A. ELAVARASAN (Tamil Nadu) : Thank you, Mr. Vice-Chairman, Sir,
for giving me this opportunity to participate in the discussion on the working of the
Ministry of Coal. Sir, our country depends on coal for major portion of power generation.
Sixty-three per cent of India’s power generation comes from burning coal. Hence, this
Ministry, namely Coal and Mining Ministry, is very important for the successful
functioning of all other Ministries and all the industrial and agricultural activities of
the country. But, unfortunately, Sir, the UPA has failed in its duty to protect, organize
and modernize the coal industry in India. Sir, disturbing news stories appear often in
the media about how the coal wealth of this nation is constantly being looted by a few
people. A certain segment or group plunders the country’s natural resources, whether
it is iron ore, coal or spectrum. Sir, the Government of India has allocated new coal
blocks to mostly private companies. Very few Government companies were given
coal blocks. The private players who got these coal blocks did not initiate production,
which has resulted in a serious shortage of coal in the country. Sir, the Government of
India has failed to take remedial action. The Government should have cancelled the
allocation to private companies and started production on its own. Sir, Coal India is
not digging fast enough to meet the requirements of the country. For the past couple of
years, Coal India’s output has been flat. India’s ratio of production to reserves is very
low by global standards, and is well below when compared to the situation in China.
Sir, I urge upon the Government of India to take urgent steps and necessary
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modernisation activities to increase the production of coal so that States can have
sufficient supply of coal for their respective power stations. In the e-auction policy of
coal sector, traders were allowed along with consumers. These traders are auctioning
at higher rate and selling to consumers at still higher rates. Sir, power demand of the
country is growing day by day. In order to preserve the existing coal deposits of the
country, I urge upon the Government to encourage other renewable energies such as
solar, wind and mini hydel. Sir, this will stop the evaporation of coal reserves of the
country. It is not sufficient to produce coal. It must be dispatched and distributed
effectively and in a speedy manner. Sir, Government should not allow coal companies
to have huge stocks. Coal India requires an average of 200 rakes daily for off-take, but
availability is less than 180. This results in stocks growing to huge level, day after day,
and a shortage of coal for the power plants throughout the country. Sir, a transparent
pricing system must be implemented to avoid irregularities. With these words, Sir, I
register my expectation for a better functioning of the Coal Ministry. Thank you.

SHRI SANJAY RAUT (Maharashtra) : Sir, I thank you for giving me an
opportunity to speak on the working of the very important Ministry of Coal. The earlier
speaker, Shri Javadekar, has highlighted many points, issues and many scams in the
Ministry of Coal.

Sir, I will say only two lines:

PRI DI PIoRT H, TR O W[

This is the reality today in the Ministry of Coal. The UPA Government is honoured
by various scams. They have a variety of scams in their profile. Every scam in the
UPA is treated like an achievement. But, one of the highlighted scams in the history of
India is allotment of captive coal blocks.

Our country has been robbed of Rs. 26 lakh crores. It happened in the Prime
Minister’s own Ministry i.e., Department of Coal. Sir, coal is called ‘Black Gold.” But
this natural resource of India has been gifted away for free by this Government to its
favourite corporate houses and middlemen who are also close to it, just like 2G airwaves.

Sir, Indira Gandhi had nationalised coal in 1973 to end black marketing of coal.
Coal was made available at Government notified rates all over the country. But,
Manmohan Singhji had opened the coal to private players. Sir, please think now. Where
is the concept of nationalisation? The UPA wants rich to become richer and poor to
become poorer. How it happened? I want the hon. Minister to explain.

We all know that one Minister did the 2G Scam. It is surprising that the Prime
Minister was not even aware of it! The Adarsh and the Commonwealth Scams were
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also done by other Ministers. But who will take the responsibility for the mega scam in
coal when the Prime Minister himself was the Coal Minister?

In2006-07, when Shibu Soren resigned, the hon. Prime Minister, Dr. Manmohan
Singh was holding the additional charge of the Ministry of Coal. During this period,
there were two State Ministers. It was under the Prime Minister that the Ministry of
Coal gave out the maximum number of captive coal blocks free of cost. The coal
mines were given out free at a nominal cost of Rs. 100 royalty per tonne of coal. This

matter was raised in Parliament.

Sir, the Government assured us that it would not allocate coal blocks any further
without amending the Mines and Minerals Act, 1957, which would bring in the clauses
pertaining to open bidding process. The Bill was passed by the Rajya Sabha, but it was
deliberately stalled in the Lok Sabha for four years. It became an Act only in 2010.
During these four years, the Government favoured some private companies by giving
coal blocks free. I must say that the Parliament was fooled for four years. Will the hon.
Minister explain how he will compensate the same?

Why the hon. Prime Minister, Dr. Manmohan Singh, as the Minister of Coal,
offer coal blocks free? Does he have a valid reason? The country was cheated with a
revenue loss of about Rs. 26 lakh crores. Therefore, I think it is the worst scam ever we
had. The CAG Report also believes it.

I would like to know from the hon. Minister as to how many show-cause notices
were issued to captive coal block-holders, including PSUs, who have not started the
development work of mines within stipulated time? Is the Ministry consulting a Jyotish
and waiting for a Muhurat ?

Why is there inadequate staff and a number of posts lying vacant unfilled in the
Coal India Limited? The post of Director (Marketing) of Coal India Limited is lying
vacant since long-time. Many coal companies do not have the full-time CMDs. Here,
additional charges are given to some officers who are not eligible. When will the hon.
Minister fill up the vacant posts? What is he waiting for? Don’t we have the capable
people?

The Vigilance Department in the Ministry of Coal is not disposing of cases in
time. Officers are demoralized. There is a total chaos in the Ministry. Will the hon.
Minister give us an assurance to dispose of vigilance cases within a time-frame?

Sir, the Coal Ministry acquired coal blocks abroad, in Mozambique, five years
ago. There has been no development work there. No progress has been made. The
Mozambique Government might cancel the coal blocks. I want to know what the hon.
Minister proposes to do with these blocks. Can we know this? Or, are we going to have
another scam?
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Sir, regarding import of coal, some people are saying that we are importing and
some others are saying we are not importing. There is a big confusion. What is going
on? May I know whether the Ministry is importing coal and supplying the same to the
State PSUs? We want the hon. Minister to clarify this.

Sir, regarding the linkage issue, the Prime Minister’s Office had intervened and
asked the Coal India Ltd. to enter into fuel supply agreements with power companies.
But Coal India Limited did not agree. Even the Coal Minister did not ask them to do
so. It is only after a Presidential decree that they fell in line. This shows what sort of
control does the Coal Minister have over Coal India Limited and this also shows that
they do not respect even the Prime Minister of India’s intervention. The Ministry of
Power has also demanded quick action from the coal sector in respect of decision on
allotments and pricing issues. [ understand that the Power Ministry and the Coal Ministry
are at loggerheads on this issue. The hon. Minister may clarify the position.

Sir, there is no transparency in the purchase policy of Coal India Ltd. They favour
only certain players. Even items which do not require any specifications or special
design are awarded to a few select companies. The proposals are framed in such a way
that only a few companies are able to compete. Coal extraction is not a rocket science,
Sir. For general items, why should a general tender not be called ? Why are they
favouring only a few companies? I8 Fah RIT &, T X F T B1TT |

Sir, with these words, I conclude my speech and expect the Coal Minister to
unravel the truth of what has been happening in the Ministry of Coal and Mines.

1. 31T HAR ATEN ([RER) : SUTHTEE] He1ad, T 3 $97 Hecdqol prIel HATed &
PIIPROT WX 8T X! gl H | o &b (g ST q93 faaT 2, 539 forg 7 SITueht 1R et sl

gl

HEIGY, BII BT STaT BTl ERT BT ST 7, DIl BT BIelT AFT HET ST I&T 8, 77T
DT FIRY0T qqet TRT B, 31 DRI BT BTl WETART HET SITAT § | DIl & AT A ST <97
BT IRIF-TReaT ST b &b BT BT 1T & | RIg ART 59 oIt 7 &, ST 6 371 TP1er STasdhy
STt dlel, 99 W 918 3 1T § | SUA Ugel H A1 S & $© W e W AT ST argd]
g 5 &R B, S Ue fUssr 357 7, S R 157 &1 g1 faam & forg srmexoie qrer #4t
Aefrer ST & “iged # BH SANT STfaTe el I2 © SR FORT fter I § o7 §, S Rter ¥ va Hrch
oS UTaR ¥ 3R Tt & el F SR ofel TR &, ¥ 37T 98 U 8V &, iife f98r # afear
PRICT WO ST &, b BROT A B1T SW TS Gl & | $qP Gae § g IR §AN Fdelly
[T 3R g AFHT = HAT AT $HAR S e 3 F fier € ok a8t SRId dryer @t
g o P (Y I SR PR b 5, AR AT A S IR [P YHR BT Plg & 8] (T
TRAT| TS F ISR S 5 AR SMMFE HAT AT § b SHART ST SR o UTeR &, 987 4
500 FRTTATE ATl BT ITUTE BT &, ST 37TST S Uo7 83T ¥ | 8RN fIgR & ST & forg 2000
AT fSSTell BI SMaeHdT &, TR fIsTel e W I87 31157 IS bol-hREMT 6l I I8T & |
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SITST BHRT SIT SIS 8T 8T ¥, I8 A S¢ AT I &I AT A9aTe ¥ | 31T BRIet BT ST faawor
PR B, JAUDT PrIel & IR B T RIT 82 MY fFF THR Bl AT TTH BT DA ol &
3R fIER T frd w9 W YEd €7 f98R &ved fUwsr I &€ 38, I8 vt | 81 R®IT
MU S 1T BT -3 ¥ P I8 W MUt TSR el Tt T8t 82 981 W NDA & THR ol
B ¥, ST 3T et 8 fob 537 1T B fasTelt & & e ol I8, Bier & & § 0o
PRI TBT| g UIforRTY 319 Ter arelt &l 2|

ST e e § P onft yeR & Wy ¥ 9gd W % 9 8 € | I8 yeER e
e H gRAT 22 ST 8T & A &, DI AOIGY &, 3MST ITd! T FHRATY &7 37T I7h AT
B FERT B, SA-3MMYT B FART 8, ITb qedi B Uels Bl AT 7, ST Jolqd Ao 8,
HATIDBRI AN &, T I AYGRT PI T8l (el UKl & | 34} #iT UPTeT STased Sif aref I8 o
o5 AOIGRT 1 W7 e WR QT 9 BRiT ST I8 © 3R 98 AT WIS 2 oG AT 3 g I8 T8
T | 3TTST HOTGRT BT BT FSI-q! T BT 1 & | §H PR ASIGRI BT BicT BT I [T ST
RET | H #1 HEley & S 59 AR ATHNT BRAT A b 59 SR S, s
S, oS aif iR a1f fes 9w @l ST 8 41T # S{RET & e &, <l 97! 311y fAfaereit
T AT STRETOT ST | ST Pl iy AT < &, H ST A8 g (b MU febarT ST ey,
BRI TuTT HHT S & e § DIy fIURT # SIeTelr 87 XeT o7 | 99 99y &7 g AR oiet
97 3R 100 $UQ U e & R A MU o Uit I, TRt @, Yoiafiar o, HRier
P ATl DT ST DIl il BT A BT ST, 59 P ST THT HIdhe I 1,800 BUY I 2,000
JY URT ST AT 3R ST famd Sirer Sg, a1 @il giam =7 gam fBar g 5 26,000 arg
JYY T HICTAT DRI fIHET H 31T &, ST < BT &1 e, [a2q BT a9 9T "ieTell JHT STe,
ST e f3urT # f5ar TR § 1 MU 3 WeR o fT 7, MU oo 99 7 wET § fR W
ARG YATAT b d1aola PRI {9 # 50 TR YeER =el R8T 6 |

1952 ¥ 59 faTaR ST U Aoy TR IR I8 &, AT SIRAT F S PeT AT— SIRAT P
A ST ol ©, faRefia & fory BTeThR #m €17 31T YR 9Rd H Biel 1 e H e el g3
2 R yeraRAT & 91 7 ST gre i g8 © P 89 e o, 89 qC o, I 31 dol arar el
gl

H 3T H U B AT AT AT (S AT SHH JAR DY | T dTed {7  3TYPT SHBT STara
ST TS AR el 347 7 ST IR 8Y §, 2006 2010 & &9 & IR 91 # ST 3799 3fdeT

8U €, 208 TP & ST MdcT §Y T, SAD! Sffd Bl ST AT | FAR STaSH? A8q 7 Sl AT
IBMAT T, DI ST B AMRY | S AT B # MU BT ansdl g

HTAET ST BT RIS &, DA § e Fb Al e |
I AT USARIRT, 59 AT S e |

S &g S YRd

JuRTETE (. W91 FRAF) : I5R SN, F MU I 7 ARSI | I FUT ATGT S,
MY AT .. (FIEH).... STHT ST 21 319 5 e i |
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it IFT HUT ATeT ([RBR) : ABIGY, STST HRICT AT & HRIGROT TR Gre o fofg T
T AT AT 8, 39 fI & o1muds Uiy ST9R e e g

HEIGH, DIIAT S0l BT IR AT & 3R R FHoll Tl &, T I DI IR Aaog 8T STt
T IfE <@ g, 1 et it Soott al RIa AT &, D Tl DIel B ATdeT &9 el
< UTRE €, T 9978 W < P B U UG &, STET SHoll bl R Abe Sea=T &1 T & | F Ry
USE H AT g, S8R &, T87 dI PRIl & e H, ST S AR 93 1 A1 qarr & agd
ST 81 X ¥, sufY 987 g & &% 1Raifad Ifie ST 8 %8 € &R 98 us 1 9% 919 &R
T v fRER o et &t Prrer @t wifores g et oft | o/ o IR wWer SRS #F Felt T8
g, o1 ff wer feR 7 9w 78 ¥ fIewr & for Ry gawr o ex<l & PRrel Seure g g,
T TR IHBT AABMT & 81 &1 98 $s W dependent BT &, Riifds s =T 0+ AT &
HEAH I I WRBR BT I8 WA 1 a1 & b 98 I Yo 997 g Srasl WY et fHepred
P | PRIT U AT & [ IHBT STaegasal 319 ARN F b’ WRT @ART ddb BT 8Kl & | S TR
qqP P AN &, ITPT W P DI SAIHAT TSl &, I W1 3T o b (oY PRI IR R =
T 9% 919 3R ¥ {3 o9 IR-8R &9 19 O TWE O W8 ¥ IR PRI 3T Bl W T, U7 31 ff
WY 984 U 719 €, ST8T AT &l S & HUR depend PRAT USHT & | SR PRI 7 81 AT ST
T WY § 8 ST, BRI & 3ol BT B

HRIGY, I8 a1 [depel el & 3R Py AT AaAT 7 =4l § B8 {db @D T uR <27
& P B ART BT ST &1 BT Sl & b PRI Sde 8, BIgel AT 8, oifeT g7 oI F
SIS AR AT B ART g T W BT T € 3R 8% USeT H 81 X8l 8, AR § qHSIT g fdb ol
TP I o7 BIS SRT SURT Tl Fhrel U € | 7EIey, # B9 I ST § 3iR &9a1E & ST,
Y BT TATHI, BUARIGNT BT SAThT ST&T PIIAT W] &f IR AT ©, 98 AN TSI 6T e
RET & 3R I87 980 AR DII BT IWUIET BT 8, U g87 Al P AW e 8 ol & | 39 IRE
I 3T AT IR T o IHF FIR IRBR HT IS o wF H =07 721 81 071 W8T &1 TWAR
FRI=oT HRAT TR 7, R SHP Arid Tdor T2 der uT X8 € | 5l SS9 /49 9, 99 89
ST =TT o BTl & 397 # RIetT @aH # S R 3R SR 8 &1 7, fraRar ik
T S AT & SHERT BT I I T 1T W 8T IET 7, 99 W {5 dRE I 0 T

HeIGY, B AT AW T WhH &I I Pel, I [depel Fe! g | IR-aGR I T4 Bl
& & [ PRI rdeT H 954 el g% ©, 98 ol Bl B 7 AT T e Aty 1o
ARBR DHITAT WS & I F9eT Bl §, O b IRBR S U qgoolg o BT B T8l BRall
2| HEIey, Ml BTl ¥ AT YT #3i Sit & U f48R | U All-party delegation 3TRIT 2T
3R T AFRT T #3AT Sff & 6T {3 3Ny g & fore wrer st smdfed #ifsre, aifes agt
ST IR [STel! WIF €, ST §9 U$ §U &, SS9l d 91 IR 9 | 8RS ueer, i fUssr
FETAT ST b 3R T8 ST SUTET BRI B! &THAT B, ST AT 8, $ooll b 91T § Pis T SSw
IET el T T8 T | SHST T BRI TS © O Prael ot gy Step &1 F 781 81 381 7, orgast
ToTg W Solt T2} firer U7 & & | 3R Fott &1 fArerh, ar S ueer & AT & IR 9 81 S,
3AfeTy A #3 S 9 ART e 81T O 519 oy Starg < | Afded AR W) ST 81 10 aRIS
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38 TIRT ST &1 MU 3T &, SHP IMGHAR 3T f[d8R BT BRIl &7 3MMded, coal blocks &T
TG BT |

TP T8t W S uRaTfa fstelt §F 7, 98 a1 81 9 | ...(Fg &) °98Y).... 7eied, # va
fATE 3 U a1 AT R T | 3 JATUDT S 9 I B AR IATHT HRAT AT g b DRIl
QM # S T IR TRIG qqb b qoIgR B IR © | ool o auf I ad o W& € & a8t
TR ISP g8Tell BH BX o T 21 9, BAR < H g3 T TR SRISHINT AT 8, 89 SRISHR
P HHe H YoR I8 ¢ | WRT AR W S TRT U< 8, g8 IR FogR 58] DIl @aMl R iR
BIHY AT ASN-RIST HHAM BT BT FRA © | NI F8f T 70T T STINT IR 2 & | § Sem
TATEAT § 1o ITPT HH PR B 9T MAIHAT 572 3T Pigde R I BT of I8 © IR MY a8t
W W[ER FETel 4§ IR & 8, 98l W digae ofdy @ Jelell & WaMl F HH -1 @ ©
...(E). .

IR (1. W91 HRIA) @ 3/ TH HRY

£} IFT HUTS ATeT : TBT W R FoIGR 3MR Bigde oy, T 3 ReIfer a5 a7 8,
STy H e H&T foh 3T S97ds foTT SaTT o1 @raRelr HIRTT, 9% g2al & YTy &l Qrawel
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SHRI V.P. BADNORE (Rajasthan) : Sir, I stand here to speak on the working of
the Coal Ministry. Before I come to the main point and substantive issues, let me also
emphasise like most of the hon. Members have done, the importance of coal as it is the
mainstay of the energy security. We cannot undermine our dependence on coal or
fossil fuel. Today our whole India growth story is dependent on electricity. Our wheels
of industry, our households, agriculture, our GDP growth, even the very light in this
House need electricity. We need electricity which is conventional and that is the thermal
power stations and that is produced by none other than coal. Let me dwell on this
subject a little bit. We have had a good independent India of over 60 years and what is
the position today? We have still hundreds and thousands of villages which are un-
electrified. We in the Eleventh Five Year had envisaged a target of 78,000 MW. We
could produce only 62,000 MW. In the Twelfth Five Year Plan, we want to produce -1
am talking only of the conventional energy of coal - 76,000 MW which is the target. |
do not think we will be able to produce it because in the Eleventh Five Year Plan, there
was a shortage - we produced only 62,000 MW - of nearly 22 per cent. Sir, even in this
target of 76,000 MW in the whole Twelfth Five Year Plan the constraint is only the
supply of coal. If that had not been there, I am sure we would have been able to go up
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to one lakh MW. We are still in a very chaotic situation as far as the supply of coal is
concerned. Her Excellency, the President had to intervene, had to put a decree that
instead of the MoUS, we must sign FSA agreements. There are a lot of power plants
who want this FSA. They have not been able to get the financial closure.

The have not been able to get the financial closure. That has led to catastrophic
situation in the country, today. Here, I do not want to talk about the renewable energy,
although we want a lot of renewable energy. We want to do away with the conventional
and thermal power stations, but that is not the subject of discussion today. But, I do
want to mention here that the whole world is watching us and they are wanting to
clamp down on our greenhouse gases emissions. Historically, India has not been an
emitter of greenhouse gases. But, it is projected that we are going to be third largest in
a decade. So, they are also going to tell you that you cannot have more power plants.
That is the situation today. And, this is not our worry, but it is an international worry.
Let me get to the history of the coal industry and the Ministry. Way back in 1973, it
was nationalized. And, after only 2-3 years, they realized that they have not been able
to meet the demand of the coal industry, which is the steel industry, the cement industry
and the power industry. That is why they had to go in for amendments and, in the
amendments, they said that for the coal industry we must allot coal blocks. The story
starts then. There were 80 blocks that were reserved and given out. Hon. Member,
Prakash Javadekar ji, has mentioned what you did in the nineties. I will not repeat
what Prakash Javadekar ji has said regarding the scam because this is definitely going
to come out in the CAG report. It has been stopped, I don’t know for what reasons. It
was leaked out in some newspapers, but then it got stopped. The CAG will have to
look into the allotment and give us how the scam really took place. But, here, I am
going to put you another question. Is it not a fact that in those days the Minister, and
that was the Prime Minister, had written to the MoS that we must go for open bidding
and auction because that is the only way out? It was in nineties. And, in the garb of that
reason, they stopped it saying that they need to change the MMDR Act, otherwise they
cannot have auction. When this was referred to the Law Ministry, they said that the
MMDR did not come in the way, they could go for auction. And, that is the report. On
the top of that, the whole file is missing from the Ministry. Where has that file gone?
All this will be looked into by the CAG. I will not go into the details, but this is what
actually happened. And, the PMO was insistent that we must have open bid auctions.
But you did not do it. The file is missing and the MMDR Act was amended a little
later.

Sir, let me, now, talk of the performance of the Ministry, as such. In the year
2011-12, in the shortfalls, the first shortfall comes in the removal of overburden.

Is it not a fact, Mr. Minister, that 90 million tonnes of overburden could not be
removed? Is it also not a fact that (1) in the Northern Coalfields Ltd. (NCL), there is an
output shortage of two million tonnes? (2) This is the first time that the Mahanadi
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Coalfields Ltd. (MCL) could not meet the targets and there is a shortfall of three
million tonnes. In the WCL, Nagpur, there is a shortfall of 2.2 million tonnes. In the
Central Coalfields Ltd. (CCL), there is a shortfall of 2.2 million tonnes. In the ECL,
there is a shortfall of 2.5 million tonnes. The Minister has to reply to this and tell us
why these shortfalls are there. Sir, it is common knowledge that, in the meanwhile, the
CIL was allowed to go into the capital market and get funds from the market. An IPO
was floated. Because of its monopoly, it was oversubscribed; I do not know how many
times. I think my friend here will be able to say that. It is 80 times. So, that is the
situation. It is in a monopoly situation, ...(Time-bell rings)... Then, instead of
concentrating on the homegrounds, these shortfalls ...(Time-bell rings).. Sir, I have
got 15 minutes.

THE VICE-CHAIRMAN ( PROF. P.J. KURIEN) : But there are two more
speakers.

SHRI V.P. SINGH BADNORE : No, Sir, [ have got 15 minutes. There is only one
more speaker.

THE VICE-CHAIRMAN ( PROF. P.J. KURIEN) : No, no. There are two more
speakers.

SHRI V.P. SINGH BADNORE : Sir, please don’t do this. You will have to give
me five minutes. I have prepared for 15 minutes. ...(Interruptions)... I am going to
take. ...(Interruptions)...

THE VICE-CHAIRMAN ( PROF. P.J. KURIEN) : That is okay; but don’t dispute

the names.

SHRI V.P. SINGH BADNORE : I will hasten it up. But I have been told that [ am
going to speak for 15 minutes.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Then, your next speaker will
get less time. That’s all.

SHRI V.P. SINGH BADNORE : Why don’t you do all this—phasing out of the
obsolete dumpers and longwall underground mining? You are venturing out of the
country. You want to hire some lease outside. Sir, I want to ask one question from the
Minister here. Has there been any assessment of the total resource of coal? Some
people say that we have 100 years worth of coal at the present rate. Some say that we
have 200 years worth of coal. If we do have that, then, why we are looking outside.
Why can’t we mine our own fields whenever there is a shortfall? Sir, there is a
benchmarking in the world’s standards, which is called ‘Output Manship per Labour
Employed and its Productivity.” In the open cast mine, India is 1.7 tons, Australia is 8
tons, the USA is 10 tons and China is somewhere between 5 and 6. That is where we
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stand. Why can’t we improve this instead of trying to go outside and get mines? India
today is facing a coal famine and we are doing nothing about it. Let me also mention
that in Rajasthan, because I come from there, I have tried to find out what the situation
today is of the coal supplies to our power plants. We should have a stock of 30 to 35
days and we are hand to mouth. It is only 4 to 5 days’ stock that we have. Sir, [ will say
only two things. This monopoly must be broken. We must usher in competition. That
is the only way out.

The other thing is, we must have regulators. As we don’t have regulators, what
they have been doing today to get more money—because they are flushed with money
anyway—is that they have very cleverly shifted from the UHV to the GCV system.
The UHV system is used for heat value. The sampling used to be done in the UHV
system. Now it is being done by the GCV-Gross Calorific Value- system. What actually
is happening is that they are getting more money, but the coal that is being supplied
does not have the calorific value that should have been there.

Lastly, Sir, nobody has talked about Lignite. I must talk about Lignite because
coal has an international price, Lignite does not, and we have not been doing anything
to mine Lignite. Lignite is brown coal. We can generate power from Lignite. There is
a new thought and thinking about it. Even the Lignite-based power plants in Austria,
and Holland used to be shut down. They are now reopening them only because there is
a new technology being developed for Lignite. Why don’t we do that? We can really
generate a lot of power from Lignite.

Thank you, Sir.

DR. K.V.P. RAMACHANDRA RAO (Andhra Pradesh) : Sir, coal is an important
fossil fuel available in India. It is vital for energy security of the country and meets
almost two-thirds of the energy requirement of the country. Our country has a long
history of commercial coal mining covering nearly 220 years, starting from 1774 by
the East India Company in the Raniganj Coalfield along the Western bank of the River
Damodar.

Sir, I am given to understand that as a result of the exploration carried out up to
the maximum depth of 1200 metres by the GSI, CMPDI, SCCL and MECL, etc.,
acumulative total of 2,85,862 million tonnes of geological resources of coal in the
country as on lst April, 2011. Of all the sectors that consume coal, the power sector is
the largest sector that consumes coal. Though coal is vital for the economy of the
country, the country faces several challenges in increasing the production and to meet
the demand.

Sir, the major challenges we face in extracting coal are social and environmental.

As we all know, coal is less fuel-efficient and more pollutant. Therefore, right technology
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needs to be adopted for mining and using coal in a more efficient and environment-

friendly manner.

Sir, about 90 per cent of the coal available in our country is non-coking coal.
During 2011-12, coal production had reduced, showing a negative growth. According
to the Economic Survey 2011-12, both coking and non-coking coal had registered a
negative growth in production compared to a growth of eight per cent in 2009-10.

Sir, I am given to understand that the main factors that are attributable to the
slow growth of coal production not only last year but in 2010-2011 as well are
environmental restrictions, application of the comprehensive environmental pollution
index, non-availability of forestry clearance against some of the projects, poor law
and order situation in some States and excessive rainfall in the coal mining areas in

some States.

These are all very challenging issues and I request the Minister of Coal to address
them carefully so that the problems may not repeat.

Sir, I am also given to understand that delay in land acquisition and constraints of
coal evacuation on account of non-availability of railway rakes and delay in
infrastructure facilities’ provision are other factors that affected coal production. In
regard to the problems of land acquisition, I request the Minister of Coal to personally
discuss the issues with the concerned Chief Ministers and sort out the problems. Land
acquisition is the basic issue, and unless it is addressed nothing can progress. Therefore,
the Minister should personally address this issue.

Last year had also seen the issue of problems in supply. Power sector was critically
affected due to the supply problem. Transportation is the major issue. There is a scarcity
of railway rakes for the supply of coal. Railways is an essential transportation facility
for supply of coal and unless this is solved, supply issue cannot be solved. If the coal is
not lifted from the mines and dispatched for supply, the production is also affected.
Therefore, something seriously needs to be done to address this issue.

Sir, as I had mentioned earlier, land acquisition is a serious issue affecting the
coal production. New projects are not able to take off. I am given to understand that
the Rehabilitation and Resettlement Policy has been redrafted with some of the better
provisions of NPRR, 2007 and Land Acquisition, Resettlement and Rehabilitation Bill,
2011 giving multiple options for the project affected persons. Under this a flexibility is
available to the companies to resolve the unique prevailing problems. I understand
that the final draft of the policy is in the advanced stage of consideration. I request the
Minister to take the initiative to get it approved at the earliest so that the teething
problems faced by the new projects as well as the existing projects could be addressed
properly and the projects are able to take off without any impediment.
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Sir, as I had mentioned earlier, environmental clearance to the coal mining and
projects has been a major hindrance. I am given to understand that there are about 125
proposals awaiting Stage-1 environmental clearances. Out of these, 103 are pending in
the States and 22 are pending in the Ministry of Environment and Forests. This is a big
challenge for increasing the production of coal to meet the ever increasing demand for
supply. I understand the Group of Ministers had recently considered the issue of Go-
No-Go areas and had ordered a Committee under Shri B.K. Chaturvedi, Member,
Planning Commission to look into the issues. I understand that the Committee has
perhaps said that since there is no sound legal backup to this concept, it should be done
away with and each proposal should be taken up on its merits. The Environment Ministry
has been asked to take care of this. I urge upon both the Ministries of Coal and
Environment to discuss the issues and take an early decision so that the coal projects
are not affected by the environmental road blocks.

Sir, illegal mining is a serious concern for the coal industry and the coal companies.
The public sector coal companies should take serious action to prevent the illegal coal
mining.

Coal in India contains higher ash content and therefore, its direct use causes
environment pollution. Using washed coal will increase the economy of its use and
reduce pollution. Therefore, the country needs to have the required number of coal
washeries. The CIL was to set up 20 washeries by the end of the 9th Plan at an estimated
cost of Rs.2500 crore.

However, not a single washery has been set up by now, by the end of the Plan
period. Of course, they are all at several stages of setting up. But, some are even at the
RFP stage. ...(Time-bell rings)... This is a serious issue. The coal companies should
have initiated the process and taken necessary action for setting up the washeries. The
Minister should take up the matter with the CMDs for an early completion so that
India can produce quality coal instead of being imported.

I'understand that there have been several complaints on the quality of coal supply
and there are several consumer complaints. Hon. Minister, in his reply to a question in
the Parliament, stated that the Government has decided to switch over from the existing
Useful Heat Value (UHV) based grading and pricing system to Gross Calorific Value
(GCV) based classifications of non-coking coal. Accordingly, the earlier existing system
UHV-based grading system of coal is replaced by GCV-based classification and coal
companies have notified the new prices with effect from 1st January, 2012. The decision
for above migration is a landmark step which is based on international coal trading
practices. The Integrated Energy Policy document and the Committee headed by Shri
T.L. Sankar on Coal Sector Reforms also recommended for the same. I compliment
the Government for this and I hope that the implementation of the GCV based system
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will improve the quality of coal supply and reduce the consumer complaints. Thank
you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, Mr. Bandyopadhyay.
Take only two-three minutes.

SHRID. BANDYOPADHYAY (West Bengal) : Sir, I have got three short points.
Number one, the logic and ethics of nationalisation done by Mrs. Gandhi still continue.
Therefore, there should not be any privatisation of coal companies by the state. [ can
understand a private company having captive coal mine to fulfil its own energy
requirement. But, coal blocks should not be openly auctioned or given out to private
companies because that will mean that you are undermining the very basis of
nationalisation, which was done for conservation and preservation of one major source

of energy in our country.

Number two, we are extremely short of coking coal, but the entire Dhanbad
region is under fire, actual fire. Large areas are under fire as coal is underground
burning. No attempt has been made so far concertedly by the companies to quench this
fire. It also includes Jharia. In fact, the railway line near Asansole, over which Rajdhani
also runs, is under threat and it is under threat of subsidence because of the fire inside.
In fact, such a situation arose in Germany and in Bavaria and I understand, they have
a technology by which they can locate the fire and they can quench it. I would request,
through you, to the Minister that we should have an open international notice of interest
to find out which technology is available to quench this fire.

My last point is that we have, in Jharia area, a new proposal for an airstrip. There
was a case in the High Court and the Coal Authority said that there is no threat to the
underground coal. Now, I understand that there has been a shift in the idea and there
may be a review of this proposal. I would earnestly request that since a lot of money
has already gone in for the construction of that air-strip, please do not change your
stand. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, we have only two more
speakers which may take five minutes each and then the reply of the Minister. I think,
we can finish it by 6.30 p.m. Let us finish it because tomorrow we have to do very
important business. So, please continue now.

SHRI PIYUSH GOYAL (Maharashtra) : Thank you very much, Sir. Sir, the need
the Government has to address today is not about the short-term policies; it is not only
about what is happening on a day-to-day basis. What is urgently required is that the
Government come out with a fifty-year roadmap; they come out with a vision that this
country is going to have to take care of the energy needs and the energy security of this
country. I think, the biggest failure of this Government, apart from what my esteemed
colleague mentioned earlier, is that this Government is devoid of the big picture. This
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Government is completely unable to make a plan which will address the energy security
of this country. It is time the Coal Ministry, in consultation with the Planning
Commission and the Environment Ministry, comes out with a solid plan which will
take care of the energy needs of the country. After all, cheap coal power is the
cornerstone of the economic growth of any nation. If you look at Europe, UK and
Germany, from 1900 to 1950; if you look at the US from 1940 to 1970; or even if you
look at China, in our neighbourhood, from 1980 to 2010, the growth was fuelled and
driven by cheap coal power, and that, I think, will have to be the cornerstone of India’s
growth. India, with the fourth largest reserves of coal, is today in a situation where one
lakh megawatt of power is in various stages of development. Projects are stalled,
banks are in dire crisis, rising NPAs in the banking system will kill the whole banking
sector, but this Government has no vision, this Government has no plan as to how they
are going to address the need of coal. The nation is faced with huge power cuts. We in
Delhi or Mumbeai are probably privileged to get power, but rural India, large parts of
India, are suffering from huge power cuts because of the failure of this Government
even to hold an FSA Committee meeting in the last twelve months. Sir, what we need
to look at is the myopic policies of this Government which have lead us to this situation.
We are headed towards an unmitigated disaster. There is likelihood of significant part
of the power generation projects under construction or development becoming stranded
or stalled for lack of fuel supply agreements. Based on the Government linkages,
people have invested money in power plants. But the Coal India Ltd.—85 per cent of
coal comes from there—have failed to even meet their targeted production. In fact,
they are falling in production year on year, and how can we expect coal to be available
for these power plants. The Prime Minister called a big meeting. The officials of the
PMO were given the task of sorting out these problems. But, three months have passed
and nothing has come out of all those meetings. Today, we have a situation where even
in an optimistic scenario, the domestic coal production from CIL will not go up beyond
450 million metric tons by 2016-17 and captive mines are estimated to produce 82
million metric tons by 2016-17. So, overall, we will have about 532 million metric
tons as against the demand which, not on an optimistic basis but on a very conservative
basis, will be nearly 817 million tons by 2016-17. So, we are clearly looking at a
shortfall of 285 million tons in the next four years. And if the demand for these 285
million tons has to be met by imports, you can imagine the colossal demand-supply
mismatch in the overall world supply of coal. Even if we have to import this coal, at a
conservative price of 100 dollars a ton, we are looking at a 30 billion dollar outgo
which will completely ruin the Balance of Payments (BOP) position. Trade deficit
will rise; the rupee will devalue further and the cascading effect of that, the inflation
that will be caused with rising power cost, it is going to be absolutely impossible to
sustain the kind of growth that this Government is projecting.
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And when we go out in the international market to import 285 million tonnes,
Sir, the price will rise exponentially, and I don’t see the price sustaining at hundred
dollars. And if that goes up to, say, the level of 150 dollars, just imagine the kind of
crisis that India is going to face. Look at the cost of power. We will have a situation
where power from coal which is today hovering around Rs.2.50 a unit will go up to
Rs.6 a unit with rising interest cost and rising CAPEX on projects because of delays
due to the inefficiency of this Government. With the need for imported coal which has
been acknowledged by the Prime Minister’s Office in the last meeting, we are in a
situation where the cost of power generated by coal will go up to Rs. 6 a unit. And, all
this happens when we have the world’s fourth largest reserve of coal! It is a very sad
day. There is a complete lack of decision-making in the Government. The policy
paralysis that the whole world is talking about is evidenced clearly in the Ministry of
Power and the Ministry of Coal. And I think the failure of the Ministry of Coal is going
to cost the country dear. It has taken India back by ten years, between the Ministry of
Coal and the Ministry of Environment—it’s acknowledged by the Ministry of Coal in
its Annual Report—there are about 200 environmental clearances which are pending.
They cannot sort them out. Now, we have a situation where coal mining is stuck; new
exploration is stuck; and power projects are stuck. The only thing this Government is
good at, Sir, is in allocation of coal mines post-haste, without even following the due
process or without any guidelines based on which coal mines should be allocated.
Many earlier speakers have highlighted that. I will not go into the detail. But there are
two details which have not come out in the earlier discussions. One, when they allot
captive mines, the allocation of mine, the size of mine is disproportionately high
compared to the requirement. And that is one way where scam gets hidden. They may
have given a mine for cheap power for the State, but the disproportionately high reserve
is where the scam lies. And the second is the allocation of mines to State Governments
and State companies. The method in that is that the mine is allocated to a State or to a
State Corporation. They enter into a JV with a private party and, in effect, pass on the
mine to a private party without following the due process and that is where even the
Government allocated mines need to be scrutinised in great detail. The entire allocation
of mines from 2004-2009 needs to be scrutinised all over again. The Coal Controller
himself has acknowledged that only 28 or 29 mines to date have been taken up for
production out of almost 195 blocks. And the Government says that it has cancelled 25
allocations. I went through that list. It is on page 94 of the Standing Committee Report.
I fail to understand how some mines are cancelled after ten years while some are
cancelled in two years. There is no process. What about the 160-odd mines which have
not yet been started? What are they doing about that? What about the 50 recommendation
for cancellation since January which has not been acted on? What about the show-
cause notice? No action on any of them has been taken. I think the Supreme Court is
going to come down heavily on it. It has already stated that auction of natural resources
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is the right method and this Government will have to review all these allocations
before the CAG Report comes out. Like the Prime Minister mentioned, there could be
some foreign hand in the nuclear protests, I wonder whether starving this nation and
its power plants of coal also is the handiwork of some hidden hand which this
Government is protecting. I think it is high time the Coal Ministry in consultation with
the Ministries of Power and Environment and Forests made a visionary road map to
get the country out of the mess that they brought us in. Thank you, Sir.

SHRI M.P. ACHUTHAN (Kerala) : Sir, the objective of the nationalisation of
coal mines was to increase coal production to meet the growing demand in a judicious
manner and to ensure the interests of the workers and the local people in the mining

arecas.

But, in this respect, the Ministry has failed totally. Now, what the Ministry is
doing is privatisation from the backdoor. So many speakers have dealt with that problem.
Privatisation opens the door for corruption. Whether it is coal sector or any other
sector, we have seen that. The same thing has happened in coal sector also. 186 coal
blocks were given to private players. This was not by auction and this is a big scam.
Shri Javadekar has already illustrated the point very well. I do not want to go into
details. Let us wait for the final report of the C&AG. I am sure that this House will get
another opportunity to discuss the issue and expose the culprits in this scam.

Sir, the Ministry has failed to implement the provisions of the Act in ensuring the
interests of the workers and development of the local area. In the Act, it is specifically
stated that 26 per cent of profits have to be used for the local development. It is not
done. The private players and Coal India employs lakhs of workers as contract labourers.
They were being paid one-fourth of the wages of regular workers. Last year, the Minister
announced that Rs.1000 will be given as bonus to the contract workers. But, the
concerned trade union leaders have said that till today, not a single worker got a penny
on this account. The Ministry has no rehabilitation and resettlement policy till today.
Many tribal villages have been ruined. Local people lose land and employment. The
people living around mining area are deprived even of safe drinking water. This is a
very big problem. In many tribal areas and mining areas, people are not getting drinking
water and the Ministry and Coal India are not able to provide even drinking water for
the people, let alone the land and employment. This is a cruelty towards the adivasis
and the other people living in the mining areas. This situation cannot be allowed to
continue for ever. So, the Ministry must formulate a comprehensive rehabilitation and
resettlement policy and ensure that before you go in for mining, Coal India and the
private players have to ensure that these people get alternate land, employment and
safe living conditions. The Labour Ministry must also take an interest in ensuring
these provisions.
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In India, we are not using the latest technology for coal mining. We still use
explosives and blasting technology whereas most of the countries are using latest
technology. That will reduce harm to environment. This can be done. But, Coal India
is not taking any initiative for this. Another thing is, the Ministry has no coal pricing
policy also. Coal India fixes one price; private players fix another price. There is no
uniform pricing policy. So, the Ministry has to take initiative to formulate a coal pricing
policy and form a coal regulatory authority under the Ministry. ...(Time-bell rings)...
Now, the CMPDI is under Coal India.

Instead of that the coal regulatory authority should be set up under the Ministry
of Coal to regulate all these issues. Since Mr Vice-Chairman is not allowing me to
continue, I will conclude here. So, thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Don’t say, I do not allow. I
allow. Shri Jai Prakash Narayan Singhji, take only two minutes.

SHRI JAI PRAKASH NARAYAN SINGH (Jharkhand) : Thank you, Sir.
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4 9 3R =T, T g S grer 73 fER & 9, Brer W SIS & T8 < 9, i ave el
BT TS T, SAIAY IHPT YA IRT T 8T AT | 31T 89 TRIT W &, BIC 8T T, SHBT
PR 89 SRES ¥ AT | §d 89T AMa! dgil | 97 FHSK © P 3R ST & <efct
IE AT G &1 BT Fhdll, AT SADT SIS HIATSHT T8l a7 SITOTY, AT 31T &FaR Jic SIIY T
SHD! ITee! FRES BT A fAer |

AR, faRenfaa @, et SEiT oRier we & fog o 18, ST 1S dd 1
FATT BT BT TE] THAT, 3T TP SABT Id SHIT @F JTee! Tal Het | T 3rer oY favenfia
g, STPI BR el § | STy AIIaR FH3Y S /7 U BT fb I fARRATYT Bl STaeT T g
BTG, ITHT S el 3R SIREE § BRIST BT TR A BT FE BN | G=d7G |

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL) : First of all, 1
would like to make a statement regarding the Demands for Grants. Then, I will give
reply to each of the hon. Members.
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[SHRI SHRIPRAKASH JAISWAL]

The Budget of the Ministry of Coal for 2012-13 as reflected in the Demand for
Grants consists of Gross Budgetary Support in the form of Plan outlays of Rs.450
crore and Non-Plan outlay of Rs.43.85 crore. The Plan outlays are mainly meant for
funding six Central schemes for activities such as “Research and Development” with
a budget of Rs.14.40 crore, “Promotional Drilling” of about 1.7 lakh meters with a
budget of Rs.135 crores, partial reimbursement of the cost incurred by coal companies
on (i) “Conservation and safety of coal mines”; (ii) “Development of transport
infrastructure” and for the payment of Central share for the “Master Plan” for control
of fire and for rehabilitation of people in dangerous areas in Raniganj and Jharia coalfield
areas. The last three mentioned schemes are provided GBS by the Government of
India against the collections by the Government of India from Stowing Excise Duty
levied at the rate of Rs.10 per tonne of domestic production of coal.

The outlays of the schemes of Promotional Drilling, Detailed Drilling and
Conservation and Safety in Coal Mines include Rs. 31 crore for Tribal Sub-Plan.

Apart from the above gross budgetary support from the Government of India, the
three public sector undertakings, namely, Coal India Limited, Neyveli Lignite
Corporation and Singareni Collieries Company Ltd. propose to invest Rs.9,182.78
crores for their development activities in their companies out of their internal and
extra budgetary resources. Coal India has also set apart Rs.5,500 crores as an ad hoc
provision for acquisition and development of assets abroad.

31 H AT AR DI Rt BT STare <7 =TT | A Uger v 7 A7 e i Sff
BT AR The BT g (b S8 U1 T & A I AR 31 el 9t 1, A &
P11 B FHATAEAT AT B 3R AR BT Ho sre geng A QU &1 § ST [qeary e g &
ITH gRT AU T Gemar 3R ! IRT BT M dTel F97 # A 3ifts dref St a0
IR W AR ¥ PIet Sfear ot afdT § GurR am &1 R fmar Soem | g g e, e
AW BHARN M A -G 8, 1 UHTeT STasdR Sl 1 STl gRER a)id 3 AR it dier
& BRIT BT AT B 5 | F Aredr o {6 T $o Fea WY <, AfpT S O SfTaraT &I,
I GG el QU | STDT AT BT I ST esr Dl &’ DT 3G &l & | Jor be
P IMIIhar &1 & fh 1993 I I 9 TR o §, = 8IR < ¥ PRI B B BT
TG Y, AT # fISTel @1 SR BT I §Y, BleT SfeAT @t performance T ST 8T, el
$fEAT F production BT W Y WA WY Bl DIt sallae T fdeT YRs fhar, anfes aer
ST DI SMYRT H DI FTUN T MY IR M aTel THT H SITGT A RTGT DIIAT UaT 81 Ah |
T 8 P Al ORI AT8q P SN H, $O SAiST AEd & A H, 32 Plel llad
NDA & S # T 717 ik UPA (1) & SFH 91! DIl sdied T 0| 396 1w AdhAg
haT T T b ufsctd Jaex & ARI-IRT Ugde Adex H W BRIl BT IUTeT ol & I 8l
ORI ST dTel W9 3 < BT requirement HT YRT fHAT ST AP | SRR §F |aT 3R ATETET BT
RISMTR & T WHeT ol &, S B TR BT GR BT PT Whed okl ©, < H Aol & AT
industrialisation @R ®T JHed o &, A BN URT Pls ORI AT 81 & P &9 T
Hdex P FRI-GRT UTgde JdeY Bl ¥l THIC By, I96T incentives o, RTAY I Ioil & ARJ BRIer
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BT IATET B, 1 ITaR Pt BT 7 BT IR 97 7 industrialisation ®T aRoNg <1 ST Ih | 34
ST A T ARPRIT - DI ATaRT BT 3fde [T | U AR 7§ UPA(1) ERT W et sty
T 3fTde BT T | I8 I1T SR 2 b Ugel AT PIel sfdd @ Sail ALl Aegd Tl B
T Y, T B DIl P IAGT Bl S IMATLIDBAT HeG™T B I 8T oY | SI-ORY T i =T,
SR-ORT @y diad 1Y, S-SRT industrialisaton ST & AT g1, SRI-ST UPA(1) & SFTM &
< BT growth I, TH-IT PIcT AGT BT ATGST AT ToT P AT o |

QAT TE T H'T I Favall & fh coal blocks BT T HIE FaRawi! fhdt Th & dad
T AT | 39 T 6T STRIT TFIHT Baet politics HRAT ¥ | 8 $H &l AT & Hifh FAN <97
# politics Sa prevaent & T8 ¥ f & AT & Uiy HEl 7 FHal WhH TR AT T | T PR
39 I8 A ThT o 3 o, ar Ria= A gTss! IR Wioide Il I8 8, 0T S T & Biaa
< TS 87 ST A WHH HIAT ST AR | S & o @i 3 a1 BT & 8T ]8T &, maurang
PT W7 81 R8T & | 3RAT T maurang AR AT P G9 BT 7, e gk <2 4 s 9
construction work &l &I F&dTl T ...(TTEH). ..

2} TR AESHT : U a0 fHefdr 2 iR a1 H7 U4T auction F fAefar 2

£} sfirehreT SIRTETe : a7 3R maurang &7 fIaT i = 81 %87 8, Pel W W &
land allot &R &A1 ST &... § AR ST IRBRT B G FR 8T §, (B0 U 7 Bl a1
&l IR 3BT §| 9 1] FAd1eT 78 €, maurang Fdel 72 €1 SUS TR Hl W constructin
work Tl 8 &1 ¥1 3R T bidding process ¥ <<, AT maurang &7 19 H8l UgadT? 1]
PT I PET Ugadr? IAYHT A 4G & & construction work # 1/5 & AHT &7 @9 8K 8,
! IR fBRY A1 Hael maurang AR a1 P &1 BRI & | AT I8 BT [ Thd &, § e8] qHswar
g [ VAT B8 B PIg ATTLIHAT €| ST process 1993 H et X&T AT, q81 =eidl AT 8T | &,
2006 ¥ in principle I8 decision forar AT f& coal blocks & fwie I8 It & 9¢ W& &,
3afey 39T allotment bidding process I far ST | 3T 318t aRE & S & f&5 8AR Q91
H SHIHAT € | 37T 3R ®I decision BIAT 7, T IS VAT Al & 81 [ Pl Wgde Haex 8l 3R
@ HeIT & 3% iR bidding process Y 81 ST AT AT R H Yo 8 MG | SHHAT 7 ofdl
Ufehar | JORAT gSaT ¥ 2006 # decision forRT AT 3R 31T 2012 T1 Bidding process ¥
allotment ¥ 8T &: ATt 8 MY, A7 & AT & U URHAT Bl T 1 AR 5T AR A
consent off T8 3R IST WYHRT B consent o F g87 o177 7T | Trade Unions T TS B
DI PIRTLT BT T, IADT TSN B H AUl 1T Y | 057 F97 H et SgIe=d fhar mam, ar i
HHST FH SITQIT & ST | TfET HHET I approve BN & I1€ auf o7 Y| v AT 11 MY |
AT b q1S AT DT T GRIT AT | SAleh 4T MR 1T AT 3 el T 8T TR, Act a7 13T,
IGF g1g W a1 Gl T 8 &—blocks T identification BT Y&T &1 STaSHY S, 9 AR
AT % Ura-©: Tl Icb <97 bl TS DI BT T8l ST FAebalT T, 7 81 9 & industrialization
BT BT ST AHAT AT | 3R g HEDN o fSANT 1T B, AT blocks bidding process I &7
g, 9RT $¥ 37 X AT WY, IR 8 IR QAT AN, PRI $HT IA&T 7 TR Y,
industrialization T & f&AT S, Ig F9T Tl B FhaT AT | ST DI ARRG 7 BT I8
AT T, B9 36 1l B Fad &, i Fedls I8 & b B W 81 ST a1y AT, PRI BT
STeT W el BT AR AT IR bidding process @I 3R TR HEH I 8T 12T T |
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[T SiUhTeT SIRIEareT |

U1 AT g IR IHIE ARAT § [ 3R SIESER Sif TSI A HUR ISHR AT, ar 377 i
TET HeA 3N AR AT | G B |

STaSER St 7T &5 9l iR HE fd power plants P TITG BRIGT SUcel T8l 81 Y&l T
TG &1 DIg AHAT 81 | 37T I S BT Hig W power plant DRI B HH Bl Iolg F 98
TET g & | 31T Pl fdh =R U BT stock RIT & 9817 Critical stock RIT & I81? AT 36T
TRE A A1qH & &5 Prrer &1 fIaeT forehot (el &, SHH SITeT W 980 IR power plants 70+
plants &7 T I €| 919 SITGT W TG, O WHifdd & f coal @1 shortage B | 596
JTATAT T fASN I coal JMATT BRPp TATT IAMRY 2, 10 TRVT, 20 TRN<.... fageht coal &
MR TR ITHT plant FAT AIRT o, AT I=I T &1 foa, svic 781 faa, forgant
g ¥ coal &' shortage & TS |

HEIGY, § 3MTST §F AT TG P NGRS BRAT ATEdT g (P DIt DI TS Bl golg 4
9 BT BIs W e¥icT TR Wiie 9 =121 B foar Sgerm | a8 & e 91 ¥ e al v
R g | ferehot 7 e aR quadidt &r7 1 &R T %2 & | JuAdd) & fory forhot @l erg eawe
el B, I© P T [T Y | I8 BT AT HeT gob ©, d O AT, Pl A1 Dl JTIS
PN AR JUAGT BT B ART 9QI¢ | IR, IHor 8T St T Y&l b PIel sAlad Pl aRe R b
TET B 7?7 FEed, § FArT A18dr g & 54 Bl e @I deallocate AT T 7, AT BT
RIS AU Y &7 58 PleT soifaRT Bl TSATZORIST <1 TS & 3R 32 PIeT selfeRy bl ari+r & =it
TN ST oo WY AT ST FahdT o, 98 fRaT 197 1 7R 1Y &2 fh AR & AR DIt e T
TECT RE FR A, I8 H9 e 8, b S AR 7 SIH-geieR o Bl 8, I g 7 H
el aRE W AU SNEIRAT & By far o7 f& R Agtel g fhar 8, S oI iy &l
Ul BT TRE of X8 ©, SIP RIelTh T I W& BRAE] B ST | [, ST 26 DI dlad &
Py Y €, T 30 Sey A & Py Y T | T Pt AT 7 I8 <1 W7 [ g SH-gea]
DI g H USaRM Yo 6l (BT, ITeh DI AlRT Pl g [PAT TAT & 3R qrebl Bl
TsargoNT & Y €, 2 e A Ry Y 1w I fm ¥ 5 Sarer et b
SATRT A DRI HT IATGT (BT ST e |

IR, TRt ST I BN "I e 7 Nidee] & IR H 31marsT Sorit | “The matter of
collecting cess in relation to royalty is referred to a Nine-Judge Bench of the Supreme
Court.” SIq T HIHT JHH PIC 8, TG AP 89 PO 781 HR Tl & | FHH PIC BT SO AT
& 1 Sir At IR BT, g7 HEer fRAT ST | ST G DIC BT STorHe M, accordingly
B AN HeelT BT |

it S UBTeT ARV 7 : R, e H U IS BT 6 T ... (TTEH). ..

1t SNUBTET STRRTATS : STl 67 1 7, 3NfEem &1 oft ¥ ... (gem).... ISt &T dr 39 ad
valorem Red &) 3T 7T B, 14 =T el ad valorem &) & TR & | 319 S+ faheil &7
ff FwIeic B YOS TET T | YD AIH BFT, 37 15 T Tl & 39 Bfavie ¥ a1y fpar &
3R 98 STeal 81 &R &1 g |

FAR AR arTael FaT o Digde ek & IR H 91 Sorl ¥ 89 Ya 39 a1 | Hedd
g & fa #89d 89RT et AT BT employee TRAT 7, T THY HAT 7, S & W
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Picae oa) Yl BT B 1S9 G H gH U 8Ts UldY ¥ [9oril &1 O 99 8IS Ulay HHcl
B RpHST T S, AT I AFAR 8 AT ST o1 | ST IR SRS H ST
SIRAT & TN YT I el &, IFHIST b IN H BT fd I8T IR 37T o1l 83 = | M7 31t aRE
A ST © fop T S0 B89N BRIS BT BT Jhol YRT WRBR 7 3IRES & forw 3R gl
T P foTg off = &1 91 TR WRBRT 7 a7 RiiRES e Rl €, IR % T SRS T+
2 3R &I ADDA &1 ¥1 I SF1 SRITRET 3R Tl & AT B BT dF ASetCeT BT B
TS & AR BT Gl & | I8 P8 ADhaT g [ Il Aol & AR P! B BT AM2Q 2T,
I <ISHT < AT 311 A B 8] (AT TRT & | YRT ARPR P GRT 39 I BT RY BT &
T it HHET TR TR B, IHD! UE-8: I B GBI © | I BHST B GIRT ISP Mgeel e
P B Bl Reg HAT ST &, STRY BET OI1lr & o 2fTeT SR ISl & AT B BRY | <ifd &9
SIREA HRT BRT BT B |

SR DT T S8 I GARI S8 of STaR re-settle TRAT, I9T Gord BM &l ¢ | fhe Y
ST ARBRT BT GGT AR 5 ARG 1T 3T & @) W 93 & 3R IS w9 PIg 981 AT g
SITeEf, o 98 ff B9 SN @) 81 REeERT 817, ST SH6! a2y foh 39 B Br Il & |y
PN | HY R FETTE St &1 RSS! & a1 &r df S99 « f&ar w1 98 ad valorem & gaot
TN UL AT FHAR B SN T I§ RIT R & b f[A8R & ARy 4eWd 8lar &1 W), # s
A A AT AET Bl A8 AT =16l § b BRI IRDR P o7 S & AN G b o © |
faeR T T & linkage &1 AT &% 8T 7, H S96 IN H I8 HeAT I b 519 § Power
Ministry ¥ S99 UIdR Wiie & foly AR URT recommendations 3 37s &, T@ I U fdhall &r
linkage <=1 & fodt +ff I77 @ TE f&=m 77 ¥ 519 89 linkage <1 &1 Reifcr § 877 a9 &9
HeRT Bl 98RBT linkage S T &9 BT | 57 & 891 ST & HIfETT 83 iR 89 Uy
AR Pl g, AT [I8R BT A Ul PIef [dT ST | B MYDT ST 1 SR PR Hl
Bl

3 .9 fGg 989R 9189 T FSA sign &R @ 91 dal | DT el ag | AT ©
o5 TR TR 7 USTSRRrer SRRfdea ST - 80 per cent T FSA sign @R+ & fog w1
T f& ST @R cent-per-cent PPA sign @R & oy TAIR €, 9% AT FSA sign fom Sma |
gl et AT 50 per cent-60 per cent & fory g &) oY, BT B4 BT HEH ISTHT HET
3 519 I AT 7 e o foY & iR 1 &1-31 ATell & 3faR UaR Wiic a1e] 81 &, ST
& 4 A 80 per cent W FSA sign T ST | # SNueT GewT RAT A8 {987 IR FSA
sign 41 81 X2 € | M arel 99T ¥ AR A1 98 I FSA sign T ST @ AR FSA sign &1
SITGT | 57 Y. QTR ST 7 WIRUIE Ul & a8 § H8T © | § 59 I8 H I8 94T I B
TN BTS BIC 7 30 W Her far T1 59 919 &7 &1 361 91Y % §9RT s 98 ¥ Sl gl
o {5 ST dTel FHY H PIcT 980 s¥ICe UUe] 81 ST J8T & | 99 TR 5l ff i &1 Urorae
o, foRft o aRE B ) oI AT TIRTIE 99T SR T8 BT | Rifh 99 P dTe 3R
UIode SRS 3§ o1 AT, 396 aN H 1§ I8 91 Pt off | s HeT 137 & A |raf &
I TR Wiode W 81 oI 2, fSwiee 81 oirar 71 3 waar g % a8 saf fewicd 811 87 o’
TR Wi feaHed 8 Wl ST A1 Uh TR Wi & TH-UTRT Uie oRd &l JAETal T IR oRg dl
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[T SNUhTT SITRITaTeT |

e} B STSART f$IT 81 el 7, by S S1S-IRIT &l BIF SSTU? S9-U<g ATl & dI5
T AT Pl IR 9T et TTue! TR foeft TN BT R d=I| BT AT PIS Wlic o =T AT Dls
RATSHT ST, T a1 92 & f2d # 8 &iR 7 81 37 & f’d § 2| § 321 oai & AT YDl
SRR PRAT § AR AU I FHIG PRl g |

2N YO TR I : BIA AT T ST B FeT AT, B PIg QRIS A8 B
...(=FE). .

=it siuesTeT STIwaTe : SR B S AR BT Ure AT Sy | F SR wRar g 6 uferh
I B ARBR G AT BT Tl B | .. (SIE).... 3T U IR & 91§ RRUE F137 |
..(TTETF)....

2 YU IR I : TE AT KA A BIIBT & | ....(FGEM).... I 37 Y Y T | .. (FFem). ..
it SHYUHTST STRRETS : 81 9l 2, 89 | &, olfdhT 31d df SR & | ... (aem). .

it ST yhreT ARTAYT g : W S, fReuT &1 R ge? ...(REEM)... 3MT% CMD
...(TFEF).... S o o B L..(HFE). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : I will allow you.

i ST UeBTeT AR 8 © IR, YA SIRES Bl &IfY, 31T DRI $T G SIRES
BT AR | T THF IR F AT T T BeT?

it SHYBTeT STRRETS : 31 AR URFHT et & AT | permission of iR |

i S uehTeT ARTIYT g : 89 A1 S 61T RE €, 3R GRATE 8l & X2 ©, Al 89 ST ar
T |

SHRI D. RAJA (Tamil Nadu) : Sir, I am thankful to the hon. Minister for this
kind of reply. But, at the same time, I take this opportunity to ask him only one question.
It is a very serious question. There is Neyveli Lignite Corporation in Tamil Nadu. Sir,
thousands of contract labourers are conducting indefinite struggles. Several promises
were made to them that they will be regularized and they will be given equal wages for
equal work. The promises made by the Central Government have not been fulfilled. 1
would like to ask the hon. Minister as to how long the situation in Neyveli continues
like this. Sir, Neyveli produces lignite, it has a thermal plant, it is a part of the national
grid and the State of Tamil Nadu has a huge scarcity of electricity. This kind of struggles
affects the production and generation of electricity. Therefore, I would urge upon the
Government that you please fulfill your own promises and regularize those persons or
workers and see that they get equal wages for equal work. I would like to know the
response of the hon. Minister on this.

SHRIPRAKASH JAVADEKAR (Maharashtra) : Sir, [ have raised a serious scam
about one company which was granted at an extra rate and causing loss to the NTPC
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and its relation with the hon. Minister’s predecessor. Will he enquire into the charges
leveled?

SHRI PYARIMOHAN MOHAPATRA (Odisha) : Sir, the hon. Minister answered
to the question about royalty, but did not reply to the question I raised regarding linking
the royalty rate, ad valorem, against e-auction price which is the market price.

it TR TV TTEAIT (VT USY))  SUGHRTET HEIGY, ATHRT ThIeT STasdHy off 3R ST
AR AT 7 .. (STIE). ..

St sNvepTeT SIRRTETeT : R, I8 discussion @ & TEl, 89§77 A9 UL BT bl ddb STard
SR

IS P IR H BH MMTRT assure fHAT & fh 319 a7 I8 ad valorem &1 TS & | S99 Pls
problem &l 8 ¥

it TR T AN : R, 3 AT WERI 7 U Aeedqul JeT ISrT o s fO 4t
T PRI BT TdeT BT & AR I ST H DIl B W™ &, ITh! 918X I T SIer 8, Safh
Il | <1, I g8 SATET Jorq BRI, FRAT BRI | AT AT VAT eI Hul?

SHRI PIYUSH GOYAL : Sir, I have a small point to make. The hon. Minister
has tried to make a virtue out of the allocation of coal mines. Sir, his own Report says
that only 23 million tonnes have been mined. His own Report says that. So, where is
the industrial growth affected by 23 million tonnes?

it STTBTT SRR @ W), A4 AT AT 7 ST issues raise fY €, ST questions
raise fFU T, § ST W@ AR & Sa 997 - 3Madh I HT T |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : The House is adjourned to
meet tomorrow at 11.00 a.m.

The House then adjourned at forty-four minutes past
six of the clock till eleven of the clock on
Wednesday, the 3rd May, 2012.



